CAT/J/13
CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEODABAD BENCH

O.A.NO. 515/92

RN

DATE OF DECISION 16.10.,98

shri H.M. Chauhan Petitioner

shri M.S. Pandya Advocate for the Petitioner [s)
Versus

Union of India & Orse Respondent

shri N.Se. Shevde Advocate for the Respondent [s]

CORAM

Vice Chairman

The Hon'ble Mr. V. Ramakrishnan

The Hon'ble Mr., P. C. Kannan Member (J)

JUDGMENT

Whether Reporters of Local papers may be allowed to see the Judgment ¢ +
2, To be referred to the Reporter or not ¢
¢, Whether their Lerdships wish to see the fair copy of the Judgment ¢

Whether it needs to be girculated to other Benches of the Tribunal 2
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Hiralala M. Chauhan
Block No.819/D,
Khadda Colony,
Freeland ganj, Dohad,
Gujarat.

(advocate s shri M.S. Pandya) eesl APDIL ARt

V/se

Union of India,

New Delhi, Owh#ng and

representing s

Western Railway, throughs

1) General Manager, Western Railway,
Churchgate, Bombay s 400 020.

2) The Dy.Chief Mechanical Engineer,
J & T Design Uffice, Loco workshop,
Dohad, wWestern Railway.

(Advocate : shri N.S. Shevde) e+« Respondents
ORAL ORDER
0.4/515/92 Date 3 16.10.98

Per Hon'ble Mr. V.Ramakrishnan (Vie Chairman)

Neither the applicant nor his counsel present.

Notice was issued to the advocate of the applicant which

has come back with the endorsement that "Not availzsble".

A sepepgte notice was issued to the applicant himself which
has been duly acknowledged. Despite this’the applicant is
not present. It would seem that he is not interested in
procecuting the 0,A.

Dismiss”%or default. NO costse
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(P.C. Kannan (V. Ramakri shnan)
Member (J) Vice Chairman
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